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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH:AT HYDERABAD,

0,A,No,735/91 - | Date of Decision: 12-10-92
T.A.No.

‘md;'Ncaruddin

Petitioner.

- Advocate- for
the Petitiorier(s)

Y.G, Ramaﬁurthy;

L ‘ Versﬁs
The Collector of Central Excise
Kannamvarithota, Guntup5522004.

and six _OthBI‘S o] ; Respoﬁdent. -

N.R, Devaraj Advocate for
' the Responde 1t

{s)

COR4Ms

THE HON'BLE MR. R, BALASUBRAMANIAN, MEMBER (ABMN.) - S

THE HON'BLE MR, C.J. ROY, MEMBER (JunL.)

1. Whether Reporters of local papers may -
be allowed to see ther Judgament 2

2. To be referred to the Reporters or not ?

= 3, ﬁhether their.Lordships wish to see the fair] o
. + eopy of the Judgment 2 ' . : t\(v
4, Whether it needs to be circulated '

to other Benches of the Triburial ?

5. Remarks of Vice Chairman on Columns o
1,2,4(To be submittecd to Hon'ble T o a L

b ~
HRBS - HCH R
M{A) . M)

Vice-Chairman where he is not on the
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYQERRBAD'BENCH

AT HYDERABAD

OA ,735/91 - Date of decision : 12-10-92
Between

Md. Nooruddim : Applicant

and

1. The Collector of Central Excise
Kannamvari thota, Gungur 522004

2., The Collector of Central Excise
Opp. Lal Bahadur Stadium

" Hyderabad 500 028

3..The Addl. Collector of Central Excise

+ —— e . i, -;fg-;‘, uz,xrﬂg

Kannamvarltho AT Guntur~522004

4, Sri G.U. Krishna Rao
Asstt, Collector
Central Excise, Vijayauwada

5, Asstt, Diraector
Customs & Central Excise wedsref
y of Angi Evasion : ' :
Sth Floor, Pushpanjali complex ‘ -
Koti, Hyderabad

6. The Chairman
Central Board of Excise & Customs
Nor th Block, New Delhi 110001 . : !

7., The Collector of

Central Excise & Customs

Custom House ‘

Vishakapatnam 530035 ¢ Respondents

Counsel for the applicant ¢MiG. Rama Murthy, Advocate
Counsel for the respondents s M.R Devaraj, Standing

Lo unsel for the Central Govt.

-

DORAM :

HON. MR. R, BALASUBRAMANIAN, MEMBER (ADMN.)
HON. MR, C.J. ROY, MEMBER (3JUDL.)
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JUDGEMENT

(As per Hon, Mr, R. Balasubramanian, Member (Bdmn.).

'In this case, crders uere'passed on 29—9-1992, giving
an opportunity to the learned counsel for the applicant to -
have a say in the matter, |
2. 1t was reporﬁed on 29-9-92‘that the application had
become infructuous and a statement ta this effect was made
by Sri K.L., Narasimham on behalf of Mr. Y,G. Ramamurthy and

,_Q@gg on behalf of Mr. N.R, Devaraj, appearing for the
respondents. )
3. Further opportunity given to the learned counsel fur
the applicant on 30-9-92 was not aﬁailed of by the appli-
cant's counsel, Under these circumstances, the caée was
posted Fﬁr dismissal today and §et even at 3~30 pm today,
thefe was no representation from the épplicant side.
4, Under these circumstances, we dismiséé%hg DA as infrg-
~ctuous, Np order as to costs.

Cith,A},,amifﬁu—-‘L""T?’

¢

(R. BALASUBRAMANIAN) (c¢/,3. ROY)
Member (Admn.,) _ _ Member (Judl) y

Dated Oct. 12, 1992 |
Dictated in the (Open Gourt Béputly Registrar{(J)

To
1, gk The Collector of Central Exc1se, Kannamvari thota, Guntur—4.*
2. The Collector of Central Excise Opp.Lal Bahadur Stadium e
Hyderabad-29,
3. The Additional Collector cf Central Excise ‘ i
Central Excise, Kannamvarithota, Guntur-4, ‘

4. Sri G,V,Krishna Rao, Asst.Collector, Central Ex01se.V13ayawada
5. The Assistant Director, Customs & Central Excise - +
Directorate of Anti Evasion, 6th Floor, Pushpanjall Complex
Koti, Hyderebad.
6, The Chairman, Central Board of Excise & Customs, .
, North Block, New Delhi-1.
7. The Collector of Central Excise & Customs
Custom House, Visakhapatnam-35,
8.Cne copy to Mr Y,G.Rama Murthy, Advocate  H.No,29
*Ayodhya' Mehidipatnam, Hyderabad.
9. Cn® copy to Mr.N.R.Devraj, Sr.CGSC.CAT,Hyd,
10, Cne spare copy.

pvm,
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. TYPED BY G&L_ﬂ COMPARED BY .

CHECKED BY - APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : HYDERABAD ’

THE HON.!'BLE MR

AND L/,,
THE HON ' BLE MR.R.BALASUBRAMANIAN{&(AJ
A

THE HONfBLE MR.T.C DRASEKHAR REDDY:

_ * M(JUDL)
AND -
- | _ THE HON'BLE MK,.C.J.ROY 3 MEMBER(JUDL)
‘ Dateds )l_ ]0;-1'992
ORDER/ JUDGMENT 2
\m,\ o . :
.1‘ '
R.?—x’f—‘?_é—.ﬁ\. /M.A\Ijruv ‘-
C
s - \ q / L4
O.h.No. 34 |9
T.A.No, : * " (wp.No 3

-f“iugnkﬂj , - ) Admitted and interim directions

Disposqdd of with directions

Dismissed

\ } .
as withdrawn \S(f/

Dismissed
Dismissed for default Q>
M, 4.0rflered/Re jected -

pV et ,
No orders as






